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O R D E R 

  
IA No.187 of 2016

 

, seeking change in name of Respondent No.2, in the Memo of the 
Appeal. There is no objection by the other side. 

Heard and allowed.  
 
Let the name be changed today itself. 

 
We have heard Ms. Suparna Srivastava, learned counsel for Respondent No.1, in this 

Appeal, being Appeal No.170 of 2014. Mr. M.G.Ramachandran has also been heard in his 
rejoinder submissions of the Appellant. Thus, the arguments of both the parties are concluded. 
 

 
Judgment reserved. 

 
 
( T. Munikrishnaiah )          ( Justice Surendra Kumar )           
Technical Member                                            Judicial Member 
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